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ORDER

Per Sanjay Arora, AM

This is an Appeal by the Assessee directed agd#mestOrder by the
Commissioner of Income Tax (Appeals)-1, JabalpGiT‘(A)’ for short) dated
03/07/2018, dismissing the assessee’s appeal togtabe levy of penalty
under section 271(1)(c) of the Income Tax Act, 1961e Act' hereinafter) for
the Assessment Year (AY) 2011-12 vide Order daig8/2014.

2. At the very outset, it was submitted by theddunsel for the assessee,
Shri Modh, that the assessee has opted for ‘Vivad/Swas Scheme, 2019’
(‘VsV Scheme), depositing the requisite tax thedmsnwith the Central
Government. The requisite certificate under Thee€&iTax Vivad Se Viswas
Act, 2020 (‘DTVsV Act’) read with the relevant Rulee., Form 3, has also
been received (copy on record). The assessee,dbes not intend to prosecute

her captioned appeal, but to withdraw the same.
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The Id. DR, Smt. Aggarwal, did not have any obmttio the assessee
withdrawing its’ appeal under the circumstances.

3. | have heard the parties. Form 3, signifying tmzeptance of the
assessee’s application under the VsV Scheme, 2@k bleen issued on
25/5/2021. In view of the assessee having opte@vailing the benefits under
the DTVsV Act, she has, in principle, relinquisheet rights under the appeal,
which becomes unmaintainable under the said Act. d3sessee’s said appeal

Is, accordingly, permitted to be withdrawn. | decatcordingly.

4. In the result, the assessee’s appeal is disthisse withdrawn/not
maintainable.

Order pronounced in the open court on June 21, 2021

Sd/
(Sanjay Arora)
c@untant Member

Dated: 21/06/2021
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